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UAtii. OF UUCISION. . 	 • 

Shri iajat Nandi Mazuntdar, 
APPLICNT(g) 

Mr.H.Chanda, 	 Mr.h.DutWVOCT FOR 	JT J(c 

Unin of India & Ors. 

RJ PONLJ1.NT (s) 

14r.a?4ieb aoy, r.C.G4S.C. 
UVUC1'i pOt Ti-ui 

RSPONNT 

Th 	 MR.D.N.CHOU)H1JRY,VICECh'IRMAN 

T h' RON' k3L 	R.1• K. SHh RMA ,AL4 iN 1ST ixr xv 

i. 	Whether Reporters of local papers may be allowed to see 

the judgment 7 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the 

judgment ? 

Whether the judgment is to be circulated to the other 

Benches 

Judgment delivered by Hon'ble 	ADf4INISTkA21Vr MMBr.R 
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CE1111  RAt ADMINISTRATIVE TRIBUNAL 
GUWAhk.'I BENCH 

Original Apjlication No, 196 of 2002.0 

Date or Order: This the 4-t1  Day of September 2002. 

HON'BLE MR.D. N.CHOUDHURY ,VICE-CHAIkMAN 

MON' LE MR*KoK*SHAPI.IA,Ai)MINISrRATIVF. M4BER 

Shri Rajat Nandi Ma jumdar 
510. Shri P.K.Nandj Mazuindar, 
Iow working as Radio Techinician, 
Communication Wing, Custom(P) Division, 
Department of Customs & Central Excise, 
Agartala. 	 ,,• 	

.,. Applicant 

By Advocate Mr.M.Chanda, Mr.G.N.Chkraborty, 
Mr,Ii,Dutta, 

1. The Uj0n of India 
(Through the Secretary, 
Department of Revenue, 
Government of India, 
New Delhi, 

2, 	The Comissioner of Customs, 
North eastern 1egion, 
Morellow Compound, 
Shillong...793001, 

3. 	The Commissioner of Central h1xcise, 
North Eastern Region, 
Nor ellow Compound, 
Shiilong-793001, 

49 	The Astt.Commissior4er(HQRS) 
Customs & Central "xcise, 
Morellow Compound, 
Shillong'-793001. 	 ... 	... Respondents,! 

By Advocate Mr.A,Leb Roy, Sr.L.G.S,C. 

K.K. SH 	,ADMINISTif rv?E M4]3.i: 

The applicant has claimed the benefit of grant 

of Revised scale of pay of Rs. 5000-8000/- to the applicant 

on the basis of recommendation of the 5th Pay commission 

with effect from 27.1.1997. 
\ 

contd/-2 



to 
-2- 

21 	 The applicant was appointed as Radio Technician 

under the Respondents on 27.1.1997 in the scale of 

s. 1400-2300/-.. It is stated that the 5th Pay Commission 

in para 50.23 and 50.24 recommended the revised pay scale 

of Rs. 5000-8000/- to all Diploma Engineers. The applicant 

has passed 3 years Diploma course, It is stated that on the 

basi8 of 5th Pay Coamission recommendation the scale of 

Diploma ho1der Radio Techniciarwas revised to k s. 1600-2660 

and to corresponding revIsed scale of pay to Rs. 5000-8000/-. 

The pay scale of Radio Technician in other departments of the 

Government of India has been revised Of Rs. 5000-8000/-. The 

applicant has relied on the order of C.A.T.(PB)jri 0.A.Nos, 

1003,1304 1 1005 and 1007 of 2000, dated 08.11,2000 in support of 

his claim for the scale of Rs e  5000-8000/-. This order was 

in respect of Radio Techniciarworking in the department of 

Police Wireless under the Ministry of Home Affairs. The 

applicant made representation to the respondents on 17.5,2001 

but reply has not been received. Hence this applicat1on.; 

Mr.M.Chanda learned counsel appearing on behalf of 

the applicant argued that the applicant has passed three 

years Diploma Course and he is eligible to get the reised 

scale of pay Rs. 5000-8000/-. as per recommendation of the Pay 

Commission in the light of paras 50.23 and 50.24, 

4. 	Mr.A.Deb Roy, Sr.C.G.S.C* appearing on behalf of the 

responaents referred to the written statement and submitted 

that as per communication dated 1st January, 98, Department 

of Revenue, Ministry of Finance the Department of Customs and 

Central Excise revised the pay scale of Radio Operator was 

revised to Rs. 	4500-70'-. The recommendation of the 5th Pay 

Commission made in paras 50.23 dnd 50.24 pertain to the demand 

made by Technical Group of staff working under Administrative 

Ministrjes/Departrent5, The recommendation in these paras 

cannot be applied to Radio Technician working under Telecommuni-. 

contd/-. 



I.  

cation Wing of the C.E4C. The relevant recommendation 

pertaining to the applicants department are contained in 

Paras 66.136 to 66.147 of the Pay Commissions Report. 

It is argued that on the recommendation contained in 

Paras 66.141. and 66.142 of the Fifth Pay Commission, the 

pay scale of Radio Operators was revised to Rs. 4500-7000/. 

Therefore, claim for the Radio TechnicIan' s to the revised 

scale of pay Rs. 5000-8000/- cannot be accepted 0  According 

to Mr.A.'eb Roy, Sr.C.G.s.C* the application is liable to 

be dismissed, 

50 	We have carefully perused the contentions made on 

behalf of the applicant and also suiuissions made on 

behalf of the respondents. We have also perused the order 

of Principal Beni relied by the applicant. In that case 

the Radio Technician of Police Wireless Department who 

were in the scale of pay Rs. 16002600/ were given the 

scale of Rs. 50OO-80OO/. The applicant was appointed in 

the scale of Rs, 1400-2300/- and continued to be in the 

same scale. Only the scale of Radio operators(operations 

system) as per communication dated 1.1.98 of the Department o 

Customs, Ministry of Finance(jnnexure to the written state 

merit) was revised to the scale of Rs. 45007000) from Rs.1320 

2040 It is seen that the applicant was not appointed as 

adio..a' operator(Rs. 1320-2040) but was appointed as 

L 1400'2300). In the Circular dated 1.1098 

filed with the written statement no scale is given for .cic 

U Technician but it is seen that the Supervi sor (opera 

tions system) who was In the scale of Rs. 1400-2300 was 

given the scale of Rs0 5000-8000/ 	If the corresponding 

scale of Rse 14002300 is Rs. 5000-8000, the applicant would 

coritd/ 

........... 
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be entitled to this scale€ As the applicant is not a 

(4 Radio operator, the ay scale 0± - 	 operator is not 

applicable to him. The applicant falls in a different cat. 

gory • It appears that the cia in of the a ppl i cant has not 

received due attention, The applicant had made a representa-

tion dated 17.5.2001 which has not been replied. We are of 

the view that the respondents should re-examine the applicants 

H 

	

	claim and give him the appropriate scale applicable to his 

post. 

Subject to above observation the application is 

allowed to the extent indIcated above. There shall be no 

order as to costs, 

c-i- 
(K.K. SriAiMA) 

MINISTRTIV} MEMBE1 
	

VICE-C WIRMAN 

Libi 
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IN THE CENTRAL ADMINISTRATIVF TRIBUNAL 

GUWHATI BENCH :GTThAHTI 
r 

An Application under Section 19 of the Administrative 

Tribunals Act s  1985 	) 

Title of the case 	: O.A. No._Jj 2002  

Shri Rajat Nandi Majurnc5ar 	- Applicant 

- Versus - 

Union of India & Others 	 - Respondents 

INDEX 
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No. 	Arinexure Particulars Page_Nose 

1 - Application 	 - 1 	10 

2 - Verification 11 

3 Appointment letter 
dated 24.1.97 

4 II Posting Order dated 1 
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5 III Transfer Order dated 	- 
18.397 
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7 V Institute Leaving 	- 
Certificate 

Vi Judgment & Order dated 	- 
08 13. 2000 

9 Vii Representation dated 
175. 2001 

Filed on : Filed by, 

Advocate 
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IN THE CENTRAL AINISTRATiVE TIBUNAL 

GUWATI BENCH: GUWAHTI 

An Application under Section 19 of the MministratiVe 

Tribunals Act, 1985 ). 

BTWEEt 

Shri Rajat Nandi Majumdar, 

s/o Shri P.1<. Nandi Majumdar, 

Now working as Radio Technician, 

Communication Wing, Custom(P) Division, 

Department of Customs & Central Ecise, 

Agartala 
S . ______ 

-AND- 

The Union of India 

(Through the Secretary, 

Department of Revenue, 

Govrnmer1t of India, 

New Delhi ). 

The Commissioner of Customs, 

North Eastern Region, 

Morellow compound, 

shillong- 793001. 

The ComrnissiOflet of Central Excise, 

North Eastern Region, 

?IorellOW Compound, 

Shillong - 793001. 

contd...p/2 
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4. 	The Asstt. commissioner (i-IQRs), 

Customs & Central Excise, 

Morellow Compound, 

Shillong 	793001. 

DETAILS0FT}AppLICATIoN 

1,Particulars o f  

Apatjon is made 

This application is made not against any 

particular order but against non-implementation of the 

revised scale of pay in terms of the Recommendations 

of the Fifth Central Pay Commission for Diploma Engineers 

in respect of the Applicant and praying for a direction 

upon the Respondents for implementing the recommendation. 

of the Vth Central Pay Commission in respect of the 

applicant and granting the revised pay scale of Rs.5000/- 
WM 

-8000/-to the applicant in the light of the provisions 

made under Para 50.23 and 50.24 of the Pay Commission 

Report, as have been extended to the similarly situated 

Diploma Engineers of other Deiartments, 

	

2. 	Jurisdiction of the Tribunal 

The aplicant declares that the subject 

matter ofthis application is well within the jurisdiction 

of this Honb1e Tribunal. 

	

3' 	Limitation 

The applicant further declares that this 

application is filed within the limitation prescribed 

under Section 21 of the Administrative Tribunals Act,1985 

coritd...p/3 
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I) 

( 3  ) 

4. 	Pacts of the case 

4.1. 	That the applicant is a citizen of India and 

as such he is entitled to all the rights, privileges 

and protections guaranteed by and under the Constitution 

of India. 

4.2. 	That the applicant was appointed as a Radio 

Techn1Can under the Resrondents and joined atC,C.P.s 

Cell, Headquarters Office, Shillong on 27.1.97. 
- 	 - 	 --. 

Subsequently he was transferred from CCP's Hqrs. Office, 

shillong to communication wing, Customs ( Preventive) 

Division, Agartala in his same ca.oacity vide order 

dated 18.3.97 where he is still contin1ing. 

( Copy of Zopointment letter dated 24.1.97, 

posting order dated x 29.1.97 and Transfer order dated 

18.3.97 are annexed hereto as Annexures- 1,11 and III 

respectively). 

4.3. 	That the scale of pay granted to the Diploma 

Engineers at the time of appointment by the Resoondents 

as Rs. 1400/- - 2300/- and the applicant was also paid 

the same initial recruitment scale of Rs. 1400/- - 2300/-

as Radio Technician. The said scale of Rs. 1400/- - 2300/-

was subsequently improved/rationalised to Rs. 1600/- - 

2600/- ( pre-revised) and revised to Rs. 5000/- - 8000/-

by the Fifth Central Pay Commission in the light of 

Para 50.23 and 50.24 of the Commission's report which 

contd...p/4 
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( 4 ) 

are reproduced below - 

I' 5023 - we have carefully considered the demands 

of the Federation and the view of the 

Administrative ii1inistries/Departments 

in the light of our general aeproach on 

the pay scales of different professional/ 

technical groups of staff and existing 

relativties between technical and non-

technical categories e have as a general 

rule, decided to imorove the initial 

recruitment pay scale of diploma engineers 

in Government. e accordingi 1 y, recommended 

following pay strucre for engineering 

subordinate cadres :- 

Existing 	 proposed (in present terms) 
j) 

1400-2300r 	 160072660/"  

1600-2660 	 1640-2900 

1640-2900 * 1640-2900 

2000-3200 * 2000-3500 

2000-3500 2000-3500 

2375-3500 2375-3750 

2375-3750 	 2500-4000 

* Some of these are graduates in engineering, 

others are di1oma holders. 

50.24 - These py  scales will apl•y mutatis mutndis 

for diploma Engineers in different cadres - 

coritd. . .p/5 

oU/ %A&WJUW'I( ' 



( 5 ) 

depending upon the availability of specific 

existing pay scales. We have also recommended 

specific pay structure for different engineering 

cadres. 	It 

4.4. That the Fifth Central Pay Commission in the 

light of Pare 50.23 and 50.24 of its Report, recommended 

the revised Pay scale of Rs.  5000 - 8000/- for all the 

Diploma ngineers in the Government enjoying specific 

Pay Scales mentioned above including the scale of 

Rs. 1600-2660/- ( Pre-reviscd) in general irrespective 

of Ministries/Departments in the Government and removed 

all distiricitions existing prior to Fifth C.P.C. in 

respect of Pay scales ofADiploma holders Radio 

Technicians  

?ccordingly, the pay scale of Diploma-holder Radio 

Technician stood revised from the scale of Rs. 1600-

2660/- ( pre-revised) to Rs, 5000 - 8000/-( Revised) 

w.e.f. 1.1.96Q 

4.5. 	That the applicant begs to state that he is a 

first class Diploma-holder in Electronics and 

Communication ingineering, having passed the three-

years diploma course from the MErathawada Institute 

of Technology, Aurangabad, unclerthe Board of Technical 

Examinations, M'aharashtra State, and accordingly 

qualified, for the said post of Radio Technician in 

thich he has been appointed by the Resondents. 

( Copy of certificate of Diploma and Leaving 

certificate of the Institute are annexed hereto as 

Annexure- IV and V respectively. 

contd. .p/6 
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4.6. 	That following the recommendations of the 

Fifth Central Pay Commission, the Diploma Engineers 

Scale of Pay has been revised from Rs. 1600/- -2660/-

(pre-revised) to Rs. 5000 - 8000/- ( Revised) in 

other Departments of the Government but the Resoondent 

ament has not taken any action on the matter and 

the applicant has not been given the revised scale of,  

Re. 5000-8000/- as yet. 

	

4.7. 	That under similar circumstances, the 

principal Bench of the Central AdninistratiVe Tribunal 

V 
(cAT) examined and adjudicf.ted the matter in 0.A 

No. 1003,1004,1005 & 1007 of 2000 and by its judgment 

dated 08.11.2000 allowed the aforesaid applications 

directing the Department of Police wireless under 

the Ministry of Home Pffairs to grant the Diploma- 

holder Radio Technician of Police Wireless Department 

(MHA) the revised scale of Rs. 5000 - 8000/- againSt 

the corresponding pre-revised scale of Rs. 1600-2660/-

w.e.f. 1.1.96 with all consequential benefits as per 

recommendations of the Fifth Central Pay Commission. 

( Copy of the Judgment and order dated 

08.1.1.2000 is annexed hereto as Annexure- VI ). 

4.8. 	That the applicant approached the Respondents 

for granting him the revised scale of Rs, 5000-8000/-

and also submitted representation on .17.5.2001 to the 

Respondents prayirg for implementation of the Fifth 

Central Pay commission's recommendations and grantinfj  

contd ... p/7 
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him the revised scale of Rs. 5000 - 8000/- as haveheen 

done in case of the similarly situated Radio Technicians 

in other departments of the Government but with no 

fruitful result. 

Copy of the representation dtd. 17.5.2001 

is annexed hereto as Annexure- VII). 

4.9 	That your aplicant begs to state that duet to 

non-implementation of the Revised, scale of pay as per the 

Fifth Pay Commissions recommendations in respect of the 

applicant, the applicant has been suffering huge fInancial 

losses every month and as such finding no other alternative 

• 

	

	the applicant is approaching this Hon'ble Tribunal for 

protection of his legitimate rights and interests of 

the applicant directing the respondents to grant to the 

applicant the revised scale of Rs. 5000-8000/- in tenns 

of the recommendations of the Fifth CPC. 

4.10. 	That this application is made bonafide and 

for the cause of justice. 

	

5.1. 	For that the aplicant is entitled to get the 

revised scale of Rs. 5000- 8000/- in terms of the 

recommendations of the Fifth Central Pay Commission. 

	

5.2. 	For that the applicant is a duly 4ualified 

Diploma engineer Radio Technician and is eligible to get 

the revised scale aforesaid in the light of Para 50.23 

and 50.24 of the Fifth Pay Commission's report which is 

applicable to all the Administrative Ministries/Departments. 

contd...p/8 

xLec 
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5.3€ 	For that the similarly situated Diploma- 

holder Radio Technicians in other departments of 

the Government have been granted the revised scale 

of Rs 5000-8000/- following the recommendations of 

the Fifth CPC. 

5.4. 	For that the Principal Bench of the 

Central Administrative Tribunal (CAT) has already 

examined and adjudicated the matter in case of the 

Radio Technicians of Police Wireless Department (MHz) 

who are similarly situated to that of the applicant 

and have granted the revised scale of Rs. 5000 - 8000/-

to those Radio Technicians. 

5.5. 	For that the aplicant has been suffering 

heavy financial losses every month due to non-

implementation of the Revised scale of pay in his case 

5.6. R. 	For that the applicant has repeatedly 

approached and submitted representation to the 

Respondents praying for grant of the revised pay 

scale to him. 

5.7. 	For that non-granting of revised pay 

scale to the applicant is violative of the principles 

of natural justice and Article 14 and 16 of the 

Constitution of India. 

6. 	 Details of remedies exhausted 

That the applicant states that he has 

no other alternative and other efficacious remedy 

cond...p/9 
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than to file this application before this on'ble 

Tribunal. A2proaCheS and Reoresentation of the 

application to the rcs7ondents failed to yield any 

response. 

7. 	Matters no Dreviously filed or nendine with 

The apliCant further declares that he had 

not ireviously filed any a:olication, writ Petition 

or Suit before any Court or any other authority or 

any other Bench of the rihunal regarding the subject 

matter of this ap:l1catien nor any such aplicatiofl, 

Writ Petitien or Suit i icniing before any of them. 

B. 	Relief(s) souqht for 

Under the facts and circumstances of the case 

the arlicant orays for the following reliefs :- 

	

8.1. 	The Resoondents be 5irected to crant the 

revised scal of pay of R. 5000 - 8000/- to the 

aoolicant in teams of the Fifth Cëntra3. Pay commission's 

recommendations w.o.f. 27.1.97 with all consequential 

benefits. 

	

8.20 	costs of the oolicatiofl. 

	

8.3. 	2ny other relief or reliefs to which the 

aoolicent is entitled to, as the orYble Tribunal 

may deem fit and orooer. 

ccnd...p/1O 

H 	2 
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9, Interim_order oraved for 

During the pendency of this 	piiCatiOfl, the 

applicant prays for the folloWiflg reliefs :- 

9,1. That the resondeflts be directed that the 

pendency of this aolicatiofl shall not stand as a bar 

in tkjcx implementing the revised scale in respect of 

the aoplicaflt as prayed for. 	The arpiicant further 

prays that the instant a'p1ictiOn be disposed of 

dxpeditiouslY. 

10 This ao1iC:tiOfl is filed through Advoctes. 

 particulars of the i.PO. 

i) IP.O 	NO. 

Issued from and payable at : GPO, Guwahati. 

iv) 

 LIst of enclosures 

AS givefl in the index 

Cofltd....p/11 
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( 1.1 ) 

VERIPICATI ON 

I, Shri Rajat Nandi Majumdar, sf0 shri P.K 

Nandi Majumdar, aged about 29 years, Radio Technician, 

Communication Wing, Custom (P) Division, Department of 

Customs & Central Excise, Agartala do hereby verify 

that the statcmerIts made in Paragraph 1 to 4 and 

6 to 12 are true to my knowledge and those made in 

Paragraph 5 are true to my legal advice and I have 

not suppressed any material fact. 

I sign this Verfication on this the/9t day of 

June, 2002.  
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J2 4 (J 	1991 
i 1C 	tui1O 	IUU1 / 	I  

With reference to hi/hir 
ctation of tIie Staff 6clection Conmiission Shri/Su1 . .,..  •. 

• 	ji- i&udt 	t(,th. 	 is hereby offered a temporary .1ös 	 •; 

in the scale of Pay of Pc ' 4(7  &Q--19bV- £12, - 

plus the usual allowances as sanctioned by the Governfnentof izit'i.a. 	' 
His/Her appo.ntrnant will be ;ubct to the followin terms nccoi-
ditjo3. 	

; 

i) 	Thè -ppointment.is  purly temporary and will be governd b). 
\tkt? C.(.3.(T.5) Rules 1965 an i lile to termination without 

icjning any reaon under \Rules 5 	 .• 

J-Ie/3he will be on' probQtion fox: p* erio ~i of  two ye ars which 2 - 
nay however be eAton(jed t Lhe discretion of the appoi thiut utiority. 

He/She will huve to coinp l  with requirements of the C.C.3. 
(Conduct). Rules, 1964 and the plural 1'1axriage Aet; All 'Rules or orders 
alreauy in existance or issucd from time to time riçjrdirig 	 nida 	I  
uuties, discipline, •conctitics of service etc. will autoinaticallp b e  
applicable to him/hr.  

He/she mutbe willinçj to 3erve any where with-in. the. titiscti- 
ction of this Cornmibslonerate. 	 I  J 

He/she. should yive i ., iccl ra:ion of His/her town for the purpose 
-of L.T.C.' With 6(six)- months from the cLte of entrj into setvico. 

1-ic/She should pass the pressribsd Departmental Examination with.. , 

in two :icars  of hs/hr oprai.nl-.rnen1-. failure to which may ie' to tis/. 
her servide being terminated. 	 . . 

That the seniority Of th(.,  canaidate of direct recruit vis-a-vis 
promotees will be ssJjtied according to the Iustrudtion i s sued by 
the Ministry from time to time 	 . 

AAC 
• viii) His/Her retitiou in service in future subject to his/her 

beiiiy found suitable for Gotit.seruice in all respect. 

-ix) 	1iis/i-r appointment i subject to ths production of Medical 
Certi.ficata of FitTiéss from the Civil. Surgeon/Assistant Surgeoh in, . • 

-casO of Group 'li' staff only and subject to his/hr taking an o.tth 
of alle.giance.to  the constitution of .Inia. • 	. • 	 . . 	 . 	 ''- 

He/She is liable to transfer/posting within the. CormnissionertO 
• 	to which he/she is ncrnirited an,d under no circumstance. his/her request 

for transfer to any other con unissionerate..ill be . cntertalned. . 	. 

- xi) 	ppiicable to eanaidiLus uppoint.d n .companionBte. ground.. 

a) The ap1Dointlfletlt is pur(Ay piov/sional subject to soti-
factory Police Verification IVport. 	, 

• 	b) The education qualification/has been relaxed as a special 	• a 
case. He/She hos to 3cquir requisite educational. jUallti-
cition viz 	 / class within -two years from 

• 	 bic daLe  

I, 



4 	 * 

I 	 I  
ey 

• 	ç) Fle/he shoUli !.ui 	trie requisitc speeLl in ty 
riting 	fLiure to p... 	'o %,iri-tj-t1Ej tout will dibz.: n 

ncr from drawincj incrm 	the pay1'cld and he/she wi... 
entitled for thr cop1irInationb 

xii) iqjplj.cojlL,  to C 	 clrirning to bs Utloning to  
chec1u1ec1 Casts/SchcAulct Tri.s : 

Thc appointiiunt 	rvisional and is subject to the 
zte/Tribe certificcitc bncj verified through the proper ch. 
id if the verification rev'2 als that the çjjiim—to belong tcl 
T, as the case may be, i fase, th services wiliJa.out r-
udical such turtnor action us may be taken under the prbvis1i 
f the Indian Panel Coda for iiroduction of filsc certificatóL, 

If t4q offer i accep':ed by himn/h*r he/she nhould report 

or duty to t - c 	 of Customs &: Central 

Pxcie, 	 iIuLtnd:LItr3].y, hut in rrny crnC not latr 1hun 
l.(fifteen) d,:Yys£om the date of receipt of this offer. If he/' 
se fails to ão so, this offer of appoiñtrnent will be tret7%1 

c.ncelled. 

	

• 	31 	He/3he hould sw.srnit the follo4ing documents a1ofl.cMit) 
him/her joining report. 

i) The Medical fitness .certificute in the form cnclr.L.. 
btcinable from the Civil Surgeon/ssistant sur(jc.'- Al 

production of the enclosed laitcr to him/her. 

ii.) The original !1atr - u1ation certificate and other cr-
ificate in supo. t of age, educional qualifica-fl etc. 

Iii) Ihe/sho c...iims to be maner of $C/ST he/she shcl 
sumit the oriyinol certificates in support of hi:/hGr 

• 	 tatomention th2 eciosed from duly signed by any o the 
• 	

• 	olthwiuq officers. 
• • 
	 a. istrict [4ayistrote//66itiOn€1i Ulstr ict Ma*istrate/ 

ol lector/Doputy Comnm! 31.oner/Addition al Deputy COifli%11 

ssioner/1J?ULi Collectot/ist Class Stiperida y Magic-
• 	.rate/SubvDivi;iortal agistrate/Taluka I4agistrate/bXe 

	

• 	 cutive I4ayistrate/Extra Assistant Comnmissioner• 

b.chief Presidency Magistrate/Additional chief PresidrCY 
• • Magistrate/Presidency Magistrate. 	 • 

C. Reienue officer not below the rank of Tehsilclar. 
d, Sub-L)ivisJOfla1 Officer of the 'area where th(-- cw1dl6te8 

• 	 • 	
and •or his family torually •isides. 

• 	 •• .•• i•••  

• iv): No certificL of Character J.n the enclosed form not' 
• • more than three month old* from two gazetted officer. One of the 

	

certificates should be tt_, st(-_,d by the District Magistrat 	r 
Sub-Divisional District Ilogistrate or their superior officer. 

	

• v) A declarati'u J.n form iiclosed regarding marriage. 	* 

• • 
vi) •io Objection Certificates from his/her previous 	or 

and release order troin his/her employer accept4ng his/her - 
ynation from that er\'iC(z 1 . 

• • 	vii) 	ttestatio tormi in tripl3.caLe duly filled in. 

viii) 	mpioytiimiL :ch.!Ij'. 	isetiQn Card in original. 

• 	 •! 	 •,' 	
•• 

V
Cofltd ..... P/3 



	

• 	
;• 

I •,. 

-. 3 .- 

No travelling or obher allowances will be paid to , 
him/her for obtaining the Medical or other Certificates, 

( D. ...iIATTZtCiLiRyyA )• 	( 	I A..JISLtT CO1IZIO 	(HQRS.) 
J .i. C 1.3 &CENTR L EXCI3 CSSFLILLIONG 

To 

P 	 4 

I

R 

•C 
LO  

• 	 ..._'?2ad 	... 

/ 

U I' 

4 
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u c iRiXCI 	81iILLOHG 

• 	 0-P.-!) -E - 	 A N NEXOI2E 71 
Dated, shillongthé 

consequent upon the joining of Shri/Si 

- 	OL 	 at the Comrni6sionerae Hqrs. 

Office, Shil1og as newly appointed 

o_ 	 7 he/she is hereby posted to.S' c'L 
of Hqrs. Office, shillonq until further orders 

L. CHLO ( TY) 
2t*1I&J I3TRTIV OFF ICiR (ESTT.) 

CUST005 & CiNTRL EXCI& :SHILLQL1G 

C.LW.II (29) /E7 L' 	 iT' ( 	i1 	Da2A JAN 1B1 
copy forwarded for information and necessary action to s- 

The bcltLy 	Commissioner, customs Pi'evei1ivç), 

The Superintendent, 	 cistoms & Cntra1 
Excise, hil1ong. 

3, 	z.O. (Hqrs .)/A.c./.o. (Accts . )/(Revenue), Customs and 
Certra1 Excise, shillorig. 

of Comnissionerate Hqrs, bffice, Shillong. 

Accounts I & Il/Confidential Br./CIU-cum-VIG.. Branch. 

shri/S/tirCtt 
	 Ill _____th tocnpliance. 

• 	
I 

i 	 CL'4.L.. 	i'if3o'TY) 
2Df'1IJISTR1TIVE OFICiR(eSTT.) 

CU3TOiS & CENTRLEXCI:3ilILiOLG 

• 	 • 	 • 



S .  

A NN & t  

I~ NFFICE OF TUE Cfl14141.SSIONER tF C(JST(*IS (PRVETWE) 
NORTH EASTERN REGiON 	 -. 

S1[ILL,ONG 

ORDER No. O8L197 
i.T1or.,thc lBth t4arh, 1997 

Sub. :- Transfer and Postings in the grades of 
Supe.risrrS, RT, TA, arc of Comrnjssionerate 
of Customs (Preventive), 1orth Eastern Region, 
Shiiionq -. arders regarding 

The frliowincj transfer and postings in the grades of 
Supervisor, RT, TA and OTC of Ctirnunicati.c5n wing f the 
Commissionerate of Customs (Preventive), North Eastern 
Region1 Shillong are hereby ordered with ininediate effect 
and until further .rders. 

SL,.NO. 	NAME AND 	 PL)CE OF POSTING 
DESIGNATION 	 FROM 	 TO 

S 	 . 	 . 	 . 	 .. 

	

'1. T,N. Jha, Supervisor 6CP's Hqrs.Off. 	Coniin1caJon wfitcj  

Shiliong - 	 CCP's Hqrs. Office, 
Shillon3. 

2. 	G. Chowdliuty, 	TA  

3, D. Baishya,Tk -do- 

4. Y.K. Sharma, 	(TC - :10 -  . 	 -do- 

5, N. Swain, 	CC -do- . -do- 

N. Sardar, 	OTC -do -  -do- 

7, P. DatLa, 	RT -dr'- Communication wing 
Customs (P) Divn 
Guwahati. 

S • S . R. Dey, 	orc -do- -do- 

9, K.K. Deka, 	RT . 	 -do- Coninunication wing 
Customs (P) Divn. 
Karimganj 

10 • T . C. 	Deka, -do- 

ll • P. Das, 	RT -do-  CncIoFI.Wing 
CustCn9 	(P) Divn. 

S  Aizawl. 

 P. Gogoi, 	OTC . 	 . 	 -do- 	. -do- 

 R.N. Majumdar, 	RT -d'-- . 	 Cr,mmunication wing 
Customs (P) Divn. 
Aqartala. 

A. Das, 	OTC . 	 -do-- . 	 -do- 

S 

0 

/ / ( 	
1MJ,U1,1Cfl-tNEMA ) 

PREy) 
I') 	/r COl ilvl IS::1oNER 	OF CUSTOMS ( 

NORTH EASTERN RG:toN 
-;11ILLONG 



I. 

,1 

ft 
C.NO. 	 T 	l$ted :- 

Copy f orw, r'rl j 1nr I I LIi1I f. 	 t 	((fJfl ;ir 	ac L ibn 	o 	- 
l 	

The Assistant 7irector (Conufllcat1on)3 Comrfljsslonera€e of Custo 	
(Preventive), North Eastern Reglon Shillnng 

The ASSISan C3mm1ssjonr (Hqrs), Cuscjoms and Central Excisej 3hillng. 
The Assistant Cornmjs: loner of Customs (Preventive) Aarta1a, Kariiuiganj, Guwahati, AIzawl, 
The 	

COlTisjonr (P & I), Hqrs. Of1ce, Shillong, 
'The PAC/AcAo(AcctS), Customs and Central Excise, Shillong,. 
The Amlnjstri-jv  
Shillcnq 	

Ofricer (Custhms), Hqrs. 0f:ice, S 	 / 

Shrj ( J4 i4J 	 R T. 	
, Cohimunication 

Uinq, Hqes Of'in,}ifllo 	fr compliace 
The nrarlch-in hüiq, ccts. I & Il/ET ii & III/cof dl Br,j Clu-vIG Branch of Hqrs.. Office, 9hil1ng.. 

9. Guard Fll. 

If 3 ( I IjrjuNcj1r1 	) 
C ri iii LS I UI JE R OF C US TOL IS (PR EVEUT IE) 

NORTH E;STERIJ REGION : 

* * * * * 

~Jp 

S. 



IL:... 
nar nf Err4nliral 'gXantinations 

c JlItaIiarazt1tra 	hztc 
RAJAT NANDI MAJUMDAR 

the withinsigned 
having been examined for the 	DIPLOMA IN 

ELECTRONICS & COMMUNICATION ENGINEERING 

and having been adjudged to have passed 

intheFiRsi class, has been awmJed, the 

ii 

i 
DIPLOMA IN 

ELECTRONICS & COMMUNICATION ENGINEERING' 

by the Board of Technical Examinations, 

on behalf of the Government of Maharashtra, 	 " 
onthe 27TH 	day of the month of DECEMBER 

in the year One thousand nine hundred and 

ninety F IVE In testimony whereof is set 

the seal and signature of the Chairman,. 

Board of Technical Examinations. 

1UTE 

1jItANL3,30. Sool of fh 
Infftt,flc,, 



0$1 
ORIGINAL 

n any entry In this cerrtificnie shall be rnnde except by the authority 7 	 iSS(Iib\\rnd  nny Intriqomont of this re 1Jiromnt is liablo to involve 	the Impo. ti ni 	nnrIty Such nx hnt of tnticntjon. z 	 - 

G. S. MANDALS 

hwada Institute of Technology 
1Gft 	 AURANGABAD 

LEAVING CERTIFICATE 

No. 0 	
p 	Register No. of the student ..... 

1] Name of the student 	 N\tl. 
itt full 

21 Caste with Sub-caste  

Place of Biith
-- p- - 

Date of birth, month 

and year according to 
Christian era, hoth 

words Et figures 

Last Institute attended kU..&.t 	-h.t 

( I Date of il(llIliSSiOlI 
 

71 Promess 
 

81 Cornluc:t . ....... 

91 Date of leaving of 

this Institute 

Standard in which SW. 

dyng dud since when 	. 

Reason of leaving 

Institute  

121 Remarks 	-  

Cettified that the above information is in accordance with 
the Institutes Records. 

Date :- 	tcIh6 

	

Section Clerk 	 P 'ffr(tPt*t. 

M.I.T AURANGARAD, 



/ Cotitral 	
AdInjt1t,trL1tivo 	Tribunal 	Pr1,1cjr)l 	Bench 

New 	Dcliii, this the 0th day of Novomber2000 

	

IIoli'blo Hr.::ust.lco.Ashok 	Agarwal. 	Chairman lIOti'bl 	Hr;S.A.T.,1IZVI 
Member (Acimny) 

• 	(1 )Pr..!.y.I.Ia) 	PPJJc 	1,15 	Uo. lOQ 	or 	QOo 

Work lug 	as 	1111(1 I(; 	iochn icillil o Its 	the 	off ic 	 of f 	the 	Direc;torata 	of 	1Coordjniatjon Police 	Wireless 	Ministry 	of 	Home Affa l rs,. ui Govorn,nt 	of 	India 	And 	 ' floidi,1y 	at 	F-3, 	I'olico 	Wirs1oss • 

• 

	

Ouiartors 	 '1 . 	Near Taxi 	f3itind, 	Huunayuti Tomb, 	NiZamuddin East, 	140W 0olIj-i 
(Dy AdVOCO Le Shri 	V. Shwkhar) 

UnIon 	of 	India 	Through 	Secreti,-y.  Ministry of 	Home Affairs 	tlorth 	Block, New DelhI- 110001. 

• 1) I rrn: Ln ra Lo 	of  
Wi 	el 	 Coor(1 ma Ii on 	Pci Ice • 	r 	 lhrouiyi, 	its 

* I)irpctor, 	Block No. 9, 	C 	(3.0. 	Coruj, 1 cx, 	l.odh I 	Hoaci, 	flew Do I h i - ii clowl. 
•  (iy 	.A'i', oGaI(, 	fihu 	.1. (.1 •fl'jdç1 11) 

c'QL2OO 
SIirjK. 	 hr i 	I"ior tIir , i , a , 	ihji 1 ,. 	 i Iltg 	;i; 	Il;tJr) for:hiri ii; 	•it o r f I co 	of 	the 	1)1 roc Lora!ii of Coordjnatic,i 	Po.i ice 	Wtreioss HiluiFiry 	or I Imo 	Af f a I r 

	

, 	Cover 4nan t 	of 	1 otli ;i 	And lies I(Ii rig 	;ih. 	f)_ 14 
, 	Kr I shari 	V ihar, Knrijhzt., 1 a 	Road, 	Do 1111-11004 I.  ( [Jy 	Advc,c,te 	ihir I 	V. ShokIt• 	

App 1 ican 

Vnro,jn 

• 	.' 	 of 	Inifi In 	Through 	creta,.y . 	HlniisLr 	of 	hioiit, A1fair, 	North 	Block; Now Delhj-li000i 
• 

• ..J) IrfJcornt(l 	of 	(oorUinnt1,, Police Wire I (3ss lhrouyh its DlretMr, [flock No.9, 

	

C.G.O. 	Complo;<, 	Lodhi 	Road, 	New 

	

•001111-1103 	
• (l3 	Advocto 	hir i 	J . 	. Hudy I I) 	 Rospo,)de,ts 

(3 )r 

'V Shrj 	T. 	(irid, rwadp, 	Sb 	1 %rah,nJ, Dod lrwa(Jq, 	Work log 	Had as 	10 	Tnchn Ic I an the 	of 11 Co 	of 	the 	Dl roctôrtp of •,.cqordiiatloni, 	Police 	Wiroless Ministry of 
GOVc,rflmQhf 	'--• 	- 	- 

j L 

• I 

• 	

, 

I 
•i 

- 	- - ••••• 	'i 	 - And 	r 

	

•II13 - t•1/21A, WarnJ lIo.I[ Gadwall 	 •' 	•1 
5* 	1351 	•(oiony, 

fl y 	
tj Mehruj, 	NOW DôlhI-i 10030 	 -AppliCant 	;ç.4.:v 	•. • 

iJ•, 	
(Advocate Shri V Shokhar) 

Versus 

• 	" 	:'\'t. • 	: y• . 	•• 	

• 	 • .. 	 .;, 	- . 	 io•, of' 	I nd I a 	Through 	Secretary, 	 • 	
. 	,; iiini in t ry 	of 	Home Af ffl in r, lii Lh 	01 ock, 	 I 

- 	 • 	. • i 

• 	 . ):. 

- 



q 	 i0,  
- 

g 

- 

U 	• 	• I 	• C1111til Ion 	1 	H A I 	Ii . 
hi Hi I 	I 	I (iii 	I - 4' I (ti( 114J ji 	ffl • '., 	 . . 	, 	.t .  . 

/ 	I Ii 	I} 
14 '. 	•_.•.. 	j,3 	. 	. 0• 

/ 
I V( lii 	ii 	I  4_ 	

I'1• 41 -J. t 	f 	1 
, 	.iI 

•l 	' I 	/II'II4 	I(I1 
4 j 	I 

i.o . or 	Coordination, 	PO1ICE 
WI ru Ions, 	t'iinlslry 	0f 	Iornc3 	Affir. - 

of 1;Id Ia 	And 	fles 	)ifl 	At 
(7- 101/ 	. 1oJ 	Mohan 	Nugar, 	P&iia , 	 • 

Di?iI - i 10043. Appflcnt 

(.:y 	Advoct.o 	Ghr i 	V.Sticikhar) .. 

Versus 

,•. '& 

II 

• .cri 	01 	Ifid Ia 	ihrouyh 	Sncrotary, 
• 	 Kin'Ic.i;ry of Homo Affaire, North Olock, 

Nw Doih-1 10001. 	
•1 

• 	 2.. DirucLorate 	ul 	coordination, 
I o,7is 	111raii':jh 	its 	1)1 rector 	Bock 

Na. 9, 	C . G . 0. 	Coup I e x, Lodh i Road 	New 
iN 1 0003 	 -Respondents 

(By Advocn L 	Stir 	•J l Mudy i 1) 

•tyft..A...L,Rl.7,Jv..L i: 	11(.&tftu ) 	. 	. 

.AI)$)l iorL 	in CA 1003/2000 is a biplonta Holder 

U13dio 	Techo Ic; i;o 	work inq 	- ir 	r e s pot id e n L 	no.2's 

a La N I -I iIuOn t. • 	Tho app 1 i can ts in the other OAS , name 1 y 

OAs 1004, 1005 & 1007 of 2000 also happen to be Diploma 

1 4 0 1  cor Bad lo Tc'chn i ci ans 	in the same . orqani at ion. 

TWO • yrivar1c4:, 	Is 	identical. 	All 	these OAs are, 

	

re 10 re • c I ub1iu aid Lii I ; COitIrflOn 	rdr I s pessed 	 - 

• 	 2 . 	 T I it3 yr i evauco is that var,  ions Pay Comm I s;s lots 
- 	• 	.' 	. 	• 	. 	1 	 -. 	I.: 	•  

untp 	Fourth Pay 	ATM q 	r 	ma in ta 1 ned , a 	 1 

	

4. 	 . 	. 

	

3 • 	a I nct I çn be Lwooci Dliii orna 1 Holde flad 1o.Technc lens rand 	. . - 	. 	 . 	. 	.• 	- 	•• 	 • 	 • 	I, 14 	 . 	 .. 	• 	 •( - 	,•. • ,. . 	•4 	• 	. 	. 	. 
do -Di p I ama 	Holder fldd i w 0sr MOMftans '9d 	grantic 44 	 41 	 .14. 	

,.• 	\ 	' 	 I 	 • 
p y SCaIGS to 	then 	Acc:urding tothe 	1 i1ititi 

ygAndents 
I 	 • 	 4 	4 / 

	 / 	r 	 , •r 

lit 

the said t 

	

•, , 	
w 	b.: 	ith 

tht both 	c.e ones of Raoio Techn4çln 	- ' 	 4 	
1 

-- 	 . g - iinleJ the some 	rev i sod pay scaa of- 	 t 
A lp 

4 	 • 	• C-T 	 1ie 	Thfth 	Pay 	CuTmission,The 

	

••• 	.1, 	Lb., 	• il 	• 	• • 	. 	• 	 • 	• • • 	•- 	•- 	• _ - 

	

- 	•i' 14 	
••• 	•I 

• 	••••- 	• 	_ 	 •• 	 -• 

.•.. 	 .: oil 

	

-. 	 •,•, 

-Th 



3 	: : OA 
/ 	

appi lcan' coIltc,tit 'on Is that ii Would be incorrect 
to 

say that, the dilltilicLion Iii quest Ion has 
be,i wiped out by 	thu i I f lit I 'ny C )flhIi I 	110  1 111r,  r end but f rorn 	the Fifth Pay Co iii 	Ioi,' 	report, paras 

50.23 and 50.24 of 

	

wit I oh a r a 	r ci 1 t,v 	 Iii, ;n f r 	ral;I, s 	nr 0 	reproduCed below:- 

Tho.23 
Wit have carefully Coflsjdorpd the demands of the Federatioi arid the 

VjO of ll 	
zi 	

tho Administrative 11lStrj/ Oeparlr,,erils ii, the 	
h of our general approch 	 1ig 

	

On 	thn 	
Scales 	of 	diff-ent 

	

Profess ionul/ 	technical groups of 	stnff 	a 
Oxist;Ing 	rolatjvjtje 	 n ,.tttw0 on 	technical 	and COtegorios. 	We hv0, a 
rule, decided to improve th initial s a general 

 recruitment Pay scale of diplo 	
°flglnoorc in Governme,t • 	 accoruhigly, 	

rocomsr1e,)d(d fol1wI,19 Pay structure for eng I nn r my suliord i nfl to Cadres : — Fx Jot my  
(us• ) , 	 Propo50( In 	 r present Tems) 

(11s . I40O 2 )oc)  
100 	 I G0O•.26  
l 	 • 	 I 6 40_2 0O 64O-2y* 	

164090 
0 	

2000..3r)0O 2000 - 350(;  
2375-3500 	 200O-.15

2375-375() 2375•- 3 75 0 	
2500-4000 *so;,Ic) of tJr;ç1 are 	ra(J(jat 	in eng I 'tocr ing, OLhrs are diplo,,11 holders; 

50.24 	Theo pay sc 	
will app) y rnuIaLjs n'Utan,Jjç for ,

jjp,n1 encj irleers in cii I fir,it cadres depenj9 
upon the availability of Specific existing pay 

	

• Scales. 	
We have also recor)I,npndpd 

SPecjfj structure for, di I brent city i rlcctr I hcj c;icJr, 
I C. 	wou Iii 	lie 	seen 	Lilat Lila 	r OCOUIflPS %(j; 	

tflfl(ffl 	Jfl 
00.2:3 	t-fil;iLen. Lo Lho tmrsoiis work I IIQ 01 the 	Adtiij11 ktrn. ivit 	ni Isir les/ 0 Jar lr nI 	and In 	th 1 i(Jilt 	of 	tli 	

Crnn,, in;; Ion 's yenra 1 flppro,I, 	they 	have • 	rev I sod 	
tho pay Scales of 	onlj 	hollers 	from 0, 

	

	 Ps. 14 00- 2300 	to. fl. l600..2600 	In 	Para 50.24 	the CoInJnjssjon! ias  
G 

I 
POcifical ly mentionej that Iho aforesaid 

Scale, 
will app) y mu La I is mu Laud is  to rJ f p1 oin 	eng I ileers 

	

1t1 (ii Iforotit C(Irfl5• 	 ' 

3 	
Thelearned rou,,o1 	

f the au'pl icants has 
d 

. .. rawn 
	our. 	

to Para 	70 107 of the 	Pay 
•..........•d 	

. 	

• 	 •j  

	

:cOfllffl I CSIQi: S 	reconhnIIond;il ions 	wh id, 	dr• is 	wIh 	lhø 	 : 
LIS 	

I 

	

'resrJo11dFt5 us Lab 11 	I 	In  which th app) Icants are 
r 

	

	 . 	• 	

• t is seer, from theo r9conime,a105 that the 
' 

	

. 	 •-' 	 .• 	

•.; 

• .1 S4 kJ 



• 	•.i_..__ 	A.a.a.j,.,... I 
I q 

4 

Commission has riot been able to focus attention on 

Diploma Holder Engineers while making recommendations in 

respeót of the respondent-estebi ishmerit. The learned 

couru3ol 
off 

the respondents Contends that the claim of 

the applicans' should be examined with reference to the 

the Fifth Pay Corunlssior%. This schedule happon to be, 

1st Vichoduio Pert 'A' uttchod to the rocc,mmon(jnt.jons of 

	

....• 

Wio running statertiont of existing pay scales merged to 

;. provide • for, revised pay scaic: as a general rule. This 

do not relate to specific jobs and services as such and 

.aro,thorefore, not relevant for our purpose. 'I 

I ,  

• We are, therefore, left to consider what the 

Coimii,cs ion Iia 	sri i d 	in Flaras 50. 23 ar1d 	50.24. 	As 

al ready stated, the Comm i 55 On made clear prov is bar, for 

• 	 çrant or the fflIY ,sczilo of 115.5000-0000 '(Pro-revised 
• 	

' •fls. 1000-2060) • to 'Diplorna,}lc,lder Engineers• across 	the 
, . 

board. 	 • 

• 	
5. 	 In the result, the 	OAs succeed and the 

J 
respondents are directed to 	conr grantiVQ the 
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To 
The Coininjssjogicr of Custoitis 
North Eastern Region 
Shiltong - 793 001. 

[ 
Through the Assistiuit J)ircctor (Comii), NER, Silillong 

Sub :- 	em entationof Vth cyc recoin in n dation for gm nil ng 
reveised scale of Rs. 5000-8000/-. 

Sir, 

I have the honour to slate that I have been working as Radio 
Techmcmii in this Department since 27 011997 I am a 3 years Diploma 

T' 	holder. My initial pay scale was 1400-2300/-. 

That Sir, the Vth 1>ny Commission in Parik 50.23 & 50.24 of their 
rcconinicndatjon awarded the scale of Rs. 5000-80001- for Diploma 
Holder Engineers, in para 50.23 the Vth CPC tried to meet the injustice 
by proposing the scale as under. 

Existing 	 Proposed in present ternis 
1400-2300 	 1600-2660 
1600-2660k 	1640-2900 

/ 1640-2900 	 1640-2900 
/ 	20003200* 	2000-3500 

2000-3500 	 2000-3500 
O 	2375-3500 	 2375-3750 

2375-3750 	 200-4000 
( sonic of these arc graduates in engineering, others are Diploma 

ho1deci) 

r'. 

That Sir, in para 50.24 ibd, the Vth CPC stated that the suule 
recommended will apply mutalkis niUtandis to Diploma Engineers in 
different cadres depending upon availability of specific existing pay scale. 
It would be seen that the revised pay scale of Rs. 5000-80001- for 
existing scale 1400-23001- and pro-revised 1600-2(,60/) relates to the 

S. 	 Conid .... P12 
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(2) 

persons working In all the Administrative Ministries I Department and in 
the light of gencral approach they have revised pay scale of Diploma 
holders from Rs.1400-2300 to P.s. 1600-26601-. In para 50.24 the 
Commission specifically mentioned that the aforesaid scale will apply 
mutatis inutandis to Diploma holder Engineers in different cadres. 

That Sir, the Principal Bench of Central Administrative Tribunal 
(CA'!') in consideration of all pros and cons on the applications S. No. 
1003, 1004, 1005 & 1007 of 2000 delivered the verdict on 8.11.2000 in 
favour of the Diploma Floldet' Radio Technician of Police \Vireless ( 
Ministry of 1-lome Affaii's) commenting that the ConinilssloIViiinde dear 
provision for grant of Pay Scale of P.s. 5000-8000/- ( prerevised P.s. 
1600-2660/- ) to Diploma Holders and directed to huplement the pay 
scale of Rs, 5000-80001- with effect from 1.1.1996 with all consequential 
benefits. (copy enclosed for ready reference). 

'!'hat Sir, unfortunately my case Is pending in the Department ever - . 

	

	JIIICC and I have been allowed the scale of P.s. 4500-70001-, thereby 
causing financial loss every month without valid reason. 

1 therefore appeal to your honour to order implementation of the 
reconimemidaijoji of the Vth Central Pay Commission ( nra 50.23 & 
50.24 ) immediately as otherwise I shall have no other alternative but to 
take shelter of the law for justice. 

Thanking you Sir. 

J)ated. Agartala 
Time 17th May'2001 	 Yours faithfully 

(Rajat Naridi Majummiar) 
Radio Technician 

Telecommunication Wing 
(Tusloins J)ivision : i\.gartala 
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IN THE CENLL A]ZINI1RATIVZ TRIBUNAL 
.2 

GUW&HTI BENCH S $Z GUWAHPTX 

tj 
.NO. 196/2002 

MWI Ra3at  Naidi Mazu*dai' 

...... Applicant. 

Union of India & Ora. 

- 	 ••.•.• Rpode*ts. 

(,iflei Stateneite on behalf of the re apoidente 

No.! 

The Written Stateiiente of the abownoted respondents 

are as f011OwS I 

That the copy of the 04. No. 196/2002 (referred 

to as the ftppljcatjon U  ) has been served on the respondents. 

The respondents have gone trozg1 the same aid understood 

the contents thereof. The interest of all the respondents 

being sinilar the respondents kave filed their oouon written 

etatanent a. 

That the øtate*enta sade in the application, which 

are not epecifically adaitted, are hereby denied by the 

re epodenta. 

That before traversing the ianioua/ paragraphs 
parawise coaleata 

of the applicaiioi, the respondents give a 

of the 0869 as under $ 
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4. 	That with regard to the etatoseits lade 1* pars I 

of the applioatio* the reapoide*ta beg to øtate that the 

reooa*datio* aade by  the Pifth Tom Pay Coiieaio* u*der 

Psrae 50.23 and t 50.24 of its report oa**ot be exteided 

to affect the Pay Soa]e of the applioa*t. The aforesaid 

rco.ae*datics was lade 1* view of demands aade by teohaica1 

group of staff worIg uider LdaiistratieM1aistries/ 
all- 

]partie*t 	lice, the recoeaeidatio* casiot be applied 

is case of Radio Tsob*ioiaa vorki*g u*der Tel.óooaau*ioatic 

*L*g of the 0.B.B.C. 

4. 	That with regard to the etate*eite isde in pars 

2, 3, 4.1 and 4.2 of the applicatici the reapoideita beg 

to offer no oosieita. 

60 	That with regard to the etateie*ts aade is para 493 

of the app]icatio* the reepoideits beg to state that the 

ooa*e*ta on pars-I above aay be eee*. Reooue*datioi 

regardiig up grsdatioi of post and pay øcale of the staffs 

of Teleooswaicatic* VLig of the C.B..0o are ooitai*éd in 

Parse 66.136 to 66.147 of the Pay 0cuiiaaios'e report 

Therefore, Parse 50.23 aid 50.24 of the Oasaiaeioi'e Iléport 

h&8 *0 co*ieotio* whatsoever in the 1*sta*t case of the 

petitioier. 

79 	That with regard to the atateieite iade In para 44 

of the applioatioi the reapoideite.beg to state that the 

appl.ica*t has either failed to coistrue the reLeváaoy of 

reoosite*datiai sade 1* Parse 50.23 and 5044 of the Pay 

'K 
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Pay Comission  'e Report or is trylag to aielead the H bla 

Tribtaal to suit  his o* coa,e.ieioe. Pay structure 

reooaae*d to be fofloiwed 1* case of Teohaical. and Ncs 

teob*ioal staff vorki*g uider the TeleoOa*ziioatios Viig 

of the C.B.B.Co are oategaricaUy aeitioied i* Pares 66.141 

aid 66.142 of the Pay Coutaeio*'sRsport. Therefore, the 

reoosse*tics sade In Pat'ae 50.23 and 50.24 Is not applioa' 

bis is áee of the appl.icaitt. 

That with regard to pars 4.5 of the applicatics 

the reo*de*ta beg to offer no cossaita. 

That with regard to the etateseits sade Is pare 4.6 

of the applicatics the resposdesta beg to state that 

followisg the reooi.eidatioi coitaised Is Pares 66.141 and 

66.142 of the Pifth Pay COiiiesioi, the Goverueit of I*dia 

tawed a letter usder P. No. A"26011/4/9714 11 A dated. 

1.1.1998 whereis the poet of Radio Operator (Operatics 

Stuas) Is placed Is the revised Pay Scale of Re. 4500-125.-

70000 Tkei'efore, the applicast 'a co*teztjo* that revised 

$19'of2. 5000"8000/ be gives to his ceazot be accepted. 

That with regard to the statesests lade is para 4.7 

of the appllcatjos the resposdests beg to state that Is view 

of the facto stated Is the coasesta lade agaiist tie preoedji 

ut para, revised Pay scale grested to Dip].osa Holder Radio 

Techaicias of Police Vireleas Departae*t uider Misistry Of 

Hose' affairs casiot be gra*tedto the jf Radio 0perator of 

the Teleoouuaioatjc, Wi*g of the C .B .E .0 . usder Milistry of 

Piaaso. 
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That with regard to the etatenents lade 1* pars 

4.8, of the application the respondents beg to state that 

the disetioaary powers to inpieneit the Pay Coaniusion 'a 

recoanendation rests wholly with the Goier*nent of India. 

Therefore, the Conaieaioier of Oustoas baa no locus standi 

to take any action on the representation eubsifled by the 

applicant on this ieze. 

That with regard to was 499 and 4.10 of the 

application the respondents beg to offer no consients. 

That with, regard to the statenents nade IN  para 5 

of the application the respondents beg to state that In view 

of the coaMnte asde above  the applicant is not entitled to 

any relief whatsoever. 

140 . 	That with regard to pams 6 a, 7 of the apU" 

cation the respondents beg to offer no coanents. 

15 • 	That with regard to the atate*ents aade in pars 8 

of the application the respondents beg to state that In the 

Uht of coanents to the preceding parse the instant appli 

cation has no aerit. 

160 	That with regard to the atatenenta nade in. pars 9 

of the application the respondents beg to state that the 

application is liable to be diisaed with coats. 

Verification. ... .. 
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VER IICATION 
- - S -  

I t  8ri V16LE t(iazo, ç/o wzexo 	cjWt 1-C-A 

u.TPrnbeiag autboriaed,do hereby 

solesily atfira a*d. declare that the stateseits atade 11 

this vritte* stateaeit are true to *y 1*owLedge sad 

ittor*atioa and I have zot suppressed any aaterial tact. 

And I alga this verifiCatiOn 01 this 	day 

of Lu8il at, 20. 

• 	 qc 

Deputy Coi uinlssioner 
frr ç; wrt 

CUS 	;r)'IISION 
ijr; fr,Guw&xiU 

c1aran. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

	

GUWAHATI BENCH 	GUWAHATI 

Sri Rajat Nandi Majumdar 

t...Jni::ri of mdi. a 	CIrs 

In the matter of 

	

:irick 	:JhT1::L t:1 L:.' 

	

repi :/ t) 	tFiO )tJ. ttaIst:atcrner!i. . 	tted 

t:c 

I.p:: I ican L ..bova iarued 	 - 

r}iat 	your 	applicant 	cate.go r  

;tatriant 	made 	in 	rjaqiaph 	47•, 	9 	and 	of the 

br1.t:ten 	st.teciient.s 	arid 	further 	bece 	to 	eLLa. 	that t h e 

Ceritral 	Py 	Cofliffi. 	iori 	i.ihiJ 	cCttTiiIi1Srid1iiq 	th pay 

sc.Le 	f 	Diploma 	Holder 	En9ineor 	under 	P,ra 	23 of 

their 	report 	observed 	that:. 	 have 	as 	a 	qefler ci 

ifl..3.1 	1.tfl iefl t rt.i1e 	c:miided 	t;o 	1npiO'/O 	th 	l tJ p t 

':.aJ..e 	cf 	the Dip tome 	Holder 	Cnçi.neer 	in 	Qoverrmen He 

eccord:inqlv 	rcoriiriend 	fclio',dnq 	pay 	atrui:::ture for 

- nein 	:3i,borr:Ctriat:e 	cadres. 	coca rdiriqly 	the Vth 

C::PC. 	rectmme.nded 	La 	upqradc. 	the 	ec:ale 	':.)f 	R5 	.l.4DO 

the . to 
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Rs . 5c:cc800 b jith effect f rorn j..1.1996..  Furthar, in 

:':ara •50..2 	of thi:.ir report. the Cr :muijsi:n 

•that: 	' 	These pay scales'will apply inutatis m:!tafldi6 

1or Diploma Engineers in different (dr•e.s de.::c!ifl 

lJp:)fl 	t -i 	a vai 1L:i 1 it-n:' 	c:f 	specific 	to xis1 :1 1pg 

:c&1s 	This c1earI- indica tas tha t the appicant s 
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LItJ, 	cc)'r' 	HiH 	ih 	lI (v1 	L fl 	(DI 

2; and 50.24 CF th. P'y Coiinii.ssiori 

end the contention 0 1th'. respondents Lhe: tte said 

re.c:orrimendStiOfls are not arpli ce.i.:le in case Jof the 

epi::Lrcaiit is complete.! y wrong and misc:ons t;rued 

	

The c:oriterit 
I 
 A, of Fia 66.10S , 	 of 	he Pay 

(:orrimiseione Report.. ae referred to by the r%pondant;s 

are not at:,l pertaininci to the qrJe of Radio 

Technic:iari (i.e. the appiicnts) but pertain to the 

posts in the ol.errt: ;.Orial stream o. the 

Tel€comriun icaticn Depsrtment 	The recc'nimendations rriade 

under Pr,iT3. >(JlJ. and 66,142 of 

in particular  

r- elatinqtc) the pay scale of ! Radio Ooerators' of the 

operational Stream and has pot no re.Latic.n ruth the 

scale of the appi.,icant 'ho is a 	Radio Techni.cian' 

and not Radio or)erator. 1 he re:uitnrent s':: e of Radio 

operator is Re. 13202040 and that of Radio Techrd.cian 

is Rs 	4002300 (later upenaded to Rs, 160C.2660). 

Fu'the.r, the letter issued by Rovernment of lnd.ie under 

No. 
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referred to by the respondants In PO.i'i 9 of 1:he.ir 
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:trjLten 	:ltI11flt pert a ins 	to Me re.Ls:i':ii 	ol 	p&y 

. 	of the P1:JQ Op e rator 1 0peralion 3tr.m) t 	F. 

;r c 	i(jii whos e -  I 	m nt scale  is lower thp t  of 

tkt.,,  Radio TeMnicia n _ id as suc h i . h as 	t no  

Ad.evance to t tt cafe of the it who is  
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t I i t 	1 ( I  Opera tor. As s uc h ,  the case o fj t he  
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in 	Para 50:2 	.r'i' 	50.24 cYf 	i;:1: 	(:':i i rn.;:icri 

}$ ii 	rh3 not ii Pa ra 66 . 136 to 	 t 	66114V a ri 

1 
f 	c o n tended by t he respohden ts.  

I 	U priing that the Resporidents time nd ain 

rad3o OraLot 	and 	Pdio 

I uh n 11 .I 	n 	and no c oncei ,cId 	tho 	Pay 	urnrni 	in 

reLm1iiendal;I c'n' and furLhor ni1i1ead.i. i 	the Hon bIa 

tribu n,a l 	I Ii 	J 1 	r t 	UI -  i gnorantly 	I 

h Ar contentions tota ll y wrongand untenab le.L 

	

i 	 t 

	

ii 	r..:ir&.:FPh 	j_(:i 	c.:'f 	th 	 :,t;.tiLIniIt; 	i1:i 

to ,u.:niL Lhat; Lha qontents of Papa 5023 and 50.24 ond 

1Rlso the contents of othak paras of N 

( onii i 	1O1 	 rj ; tI d by the re spo ndent s  

thIs instant case was dealt in details by the Pt:i.nci.rial 

°°'° Ttbn1 I r C.A.Mos. 1003 1  1cic.4:,, 

1 in 	1 	1 	(i 	[ 	1) 	111 	I 	 m i lar ly 	o, 1. t: u a I 

Dlpi i­ ~)ma Holde r 1 I r Techn ic i angand exte nde d  toe 

rc,~~ vl sad 	31/ sca le of ,  Rs ,, 	 'to I I 	I a.N 
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U jocting all 	other 	pleas 	,,ii.:i 	on 	acting  

)II1lIl 	1 	4 	1 	1 	r 	0.23 	and 	50.24 	of 	t } 	P 	/ 

j4i1iijTTl 	iIJ1(i 	applicable 	t':i 

1IcIdei 	ad:i.o 

	

Technicians. 	As, 	:LIC.:h 	the 	Na m e  

1 	1 	I 	1 	r 	I 	i 	L 	i 	 ( 	1 	 i 	r 	$ 	J 	fl 

it:.1.ci 	for 	the 	r;i\/:iTirC$ 	scale 	of 

the 	similar 	'ii/ 	as 	iriyec.i 	nor. 

T.L the 	epolicait 	CaLCOfl.CeJ.i' 	dreis 	the 	H.;atenient:.s 

Made Ti 	paragrapps 15 	and 	16 	of 	the 	written 

isfatement  Hci 	i 	 III 	submit 	that 	this 	 MY 	the  

I Li &H 1 	is 	full 	of 	merit 	and II 	4i 	is 

ertitled to 	611 	the 	reliefsprayed 	f o r 	and 	I1i H 	1 

aiplication deserves 	141 be allowed'with 
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VERIFICATION 

R.aj.t; 	NL:.fl.l M3i1rIiiir.,  

j 	rndir bout: 	3:' ye1.flS 	:rSefl fly cr kinçjP,  a,a 

t:chn 	C: 	ri , CoTimIJrUCattofl 'iT..nq. 	CuLorci (P) 	Div;ion 

Frnnt: of 	Ci.at:offis 	& 	OeiitaJ  

vrify 	t;hat t h e 	eta Lernente made 	in 	Paragraph 1 	to 3 in 	t h i s 

reomnder a .... e 	true 	to my 	kot'1.ede 	:fl I 	v- 	noL 

:L.Ippre.ad an' 	I!OLerICLL 	i'L. 

nd 1 	.ign this 	if i.c:t:.iori cm 	Lhis Lhe 2Lh day 

A u gu t;. 202 

c?9dA 	3VtLQV, 


